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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH;

ication„No^4518„of_2001.

New Delhi, this the 8th day of June .,2001

HON'BLE MR.KULDIP SINGH,MEMBER(JUDL)

Shri Babu Ram Sharma
S/o Shri L-R„ShaTma
R/o 885/2, Sector-II, Sadiq Nagar
New Delhi -APPLICANT

(By Advocate: Shri J. P - Ve rrna)

Versus ■

.1„ Union of India through the
Secretary
Ministry of Surface Transport
T r a n s p o r t E3 h a wi a n
Par 1 iament Street,New De 1 iii

2., The Director
Directorate of Estates
N i r rn a n B h a w a n , N e w Delhi

3- The Director Genera1
Department of Light House and Light Ships
Min„ of Surface Transport
Gove rn men t of In d i a■
Noida (UP) -RESPONDENTS

O Ji_D„^JiLQRAU,

This OA has been filed by the applicant under

Section 19 of the Administrative Tribunal's Act, 1985

seeking following reliefs:-

' (i) That the Hon'ble Tribunal may pass order
regularising the accommodation in the name
of applicant's son Mr„ R,. Sharma who is
working in the office of the Administrative
Civil Judge, Delhi in the District and
Sessions Court, Delhi or he may be allotted
any suitable accommodation of his
■entitlement in the same vicinity/'

2,. Applicant has alleged that he has made a

representation 'to respondents dated 30,.5„2001 (Annexure

A-2) at pages 13-16 of the paper bciok wherein he has

prayed for regularisation of the accommodation in the



na,me of his son who is stated to be eligible for

allotment of the present quarter„ It is submitted that

the said representation is still pending with the

respondents

3- Case of the applicant is that he was working

in the department of Light House and Lightships^ Ministry

of Surface Transport when it had its office at R_KMPurarn,

New Delhi- It is submitted by the applicant that: when

his office was in Del hi „ he had been allotted a Govt-

.  accommodation bearing No-885/2^ :3ector~2s, Sadiq Nagar,

New Delhi in the year 1980 which is still in his

V  possession- Applicant has submitted that when his office

had been shifted from R-K-Purarng Newi Delhi to Noida in

the newily constructed building in September „ 1999,

respondent no-2 had cancelled the said allotment in his

name, which is illegal and arbitrary- It is alleged by

the applicant that his son who is working in the office

of Administrative Civil Judge is also residing with him

in the same quarter with his family and that his son is

also eligible for allotment of Govt- accommodation in

t he Gen e ra 1 Poo 1 of Estate 0f f i ce -

4- The applicant has made a representation to

respondents which is_ at Annexure A™2, for regularisation

of the quarter in' question in the name of his son stating

therein that his son has also not been drawiing the HRA-

In support of his claim, applicant has quoted various

judgements wi he re in under the similar circumstances, the

'  Directorate of Estate had been directed to regularise the

quarter in the names of relatives of the allottee such as

sons and daughters etc,. who were sharing accommodation
f-T • •
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w i t h h i m /1 'i e r „ H e h a s r e 1 i e cl u p o n a j u d g e m e n t o f t h e

Tribunal in OA-907/97 (Dr..Harsh Warclhan vs., UOI S. ors.)

wherein even the change of pool i.. e- from GSeneral Pool

to Hospital Pool and vice versa had been allowed,.

J

.5,., ^ In s u p p o r t o f h is c 1 a i m t in a t hi i s s o n i s

entitled for regularisation of the accommodation in his

name^ applicant has relied upon two other judgments of

the Tribunal in 0,. A,. Mos,. 203/97 (Shri Go sain Ram &

an re vs.. UOI) and 0A1249/91 (Dr., A., Golerni and anr,.

V s „ i J 01 a n d a n r ,.,) a n d s t ate d t h a t h i s c a s e i s a 1 s o

similar to those OAs,.

£. U n d e r t h e s e c i r c ti i n s t a n c e s,, I a rn o f t h e o p i n i o n

that this OA can be disposed of at the admission stage

itself with a direction to respondents to consider the

r e q u e s t o f t h e a p p ]. i c a. n t w i t h i n a f i x e d t i rn e f r a rn e i n

accordance with the directions contained in the aforesaid

OAs and in accordance wiith lawi since the respondents have

been permitting the regu la ri sat ion of quarter in ftivour

0 f t h e d e p e n d e n t s o f t h e all o 1.1 e e s a f t e r t h e y b e c o m e

1 n e 1 i g; i b 1 e f o r s u c h a 11 o t rn e n t a n d t In e i r d e p e n d a n t s b e i n g

wi o r k i n g i r i a n o f f i c e e 1 i g i b 1 e f o r a 11 o t rn e n t o t G e n e r a 1

P o o 1 a c c o rn rn o d a t i o n ,.

*7^ Accordingly I dispose of this OA with a

direction to respondents that they shall cons.ider the

request for regularisation of quarter in favour of his

son and shall pass a detailed, speaking and reasoned

order on the request of the applicant in accordance with

r u 1 e s , i n s t r u c t i o n s a n d j u d i c i a 1 p r o n o u n c e rn e n t s o n t h e

subject within a period of two monthis from the date of



u

1'-^ e c e i p t: o f a c o p y o f t h i s o r d e r . T i 11 a ci e c i s i o n o n his

request is communicated to the applicant.^ he shall not be

i;;' h y s i c a 11 y d i s p o s s e s s e d f r o m t h e a c c o m rn o d a t i o n w h i c h h e

i s occu py i n g „ Howeve i" ̂  t he app ], i can t s ha 11 con 1; i n u e to

pay normal licence fee etc,, of the quarter in question

in accorclance wi t h ru ].es - A1 ongwi t h copy of this order ̂

1: h e c o p y o f 0 A ̂ r e q u e s t o f a p p 1 i c a n t f o r r e g u 1 a r i s a t i o n

o f q u a r t e r i n t I'l e n a rn e o f s o n a n d j u d g e m e n t s r e 1 i e d u p o n

!:>y t tie app 1 i can t of t lii s cou rt be a 1 so sent to t he

respondents, which the respondejnts sh.all keep in view and

consider the request of applicant in the light of these

judqements..

( KULDIP )
MEMBER(JUDL)

/dinesh/


